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From,

Chief Environmental Officer,
Uttar Pradesh Pollution Control Board,
Lucknow.
To,
The Registrar General,
Principal Bench,
Hon'ble National Green Tribunal,
Copernicus Marg, New Delhi-110001

Sub: Regrading compliance report in 0.A. no. 654/2022 Priyadarshini Colony D,
residence Welfare Society v/s State of Uttar Pradesh & Ors. order dated
13.02.2023.

Sir,

In compliance of the order dated 13.02.2023 passed by Hon'ble National Green

Tribunal on matter mentioned above, the compliance report is hereby attached with a request

to put up before Hon'ble National Green Tribunal for kind perusal.

Enclosure: As above. Your's Sincerely,

(Dr. %@an)

Chief Environmental Officer,
Circle-5
Copy to:

Member Secretary, UPPCB, Lucknow.

Shri Pradeep Mishra, Advocate for UPPCB.
Law Officer-1, UPPCB, Lucknow.

Regional Officer, UPPCB, Lucknow.

BN

Chief Envircémenta] Officer,

Circle-5
ad—12 9, fayfa gvs, TC-12-V, VibhutiKhand
AT, TETE6H—226010 Gomti Nagar, Lucknow-226010
g—aa—info@uppcb.com e-mail: info@uppcb.com

Jgarse -www.uppcb.com Web site www.uppcb.com




Compliance report regarding Original ApplicationNo.

654/2022 and Review Application No. 15/2023

Privadarshini Colony D, Residence Welfare Society V/s
State of Uttar Pradesh & Ors.

Vide its order dated 13.02.2023 this Hon’ble Tribunal in
Original Application No.654/2022, Priyadarshini Colony D,
Residence Welfare Society V/s State of Uttar Pradesh & Ors,

has passed the following directions:

....... 15. Accordingly, while directing expeditious compliance of
norms in managing the waste for acknowledged violations
for long time and which are serious, we fix the interim
compensation of Rs. 10 crores against the Corporation on
polluter pays principle which may be deposited with the
State PCB within one month but positively before
31.03.2023, which will be the personal responsibility of
Commissioner, Lucknow Municipal Corporation. The interim
compensation will be over and above the compensation
assessed by the State PCB. The amount may be utilized for
restoration of environment in accordance with the District
Environment Plan of the District associating the District
Magistrate. If there is a failure in deposit, the Commissioner,
Lucknow Municipal Corporation will not be entitled to draw
salary after 01.04.2023.

16. Action taken report with status of compliance and details of
waste generated and processed as on 30.04.2023 be filed
by 15.05.2023 by email at judicial-ngt@gov.in preferably in
the form of searchable PDF/ OCR Support PDF and not in the
form of Image PDF........

That with most respectfully submitted that in pursuance of the
Hon’ble NGT order dated 13.02.2023, the Compliance report is
as under :

1- It is submitted that in compliance of Hon’ble Tribunal order
dated 13.02.2023 the UPPCB sent a letter to the Municipal
Commissioner, Nagar Nigam, Lucknow on 25-02-2023 for
compliance of the Hon’ble NGT order dated 13.02.2023 and
directed to deposit Environmental Compensation to the

Board. The copy of the letter is attached herewith and

annexed as Annexure-1,
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It is submitted that in compliance of the Board letter dated
25-02-2023, the Municipal Commissioner, Nagar Nigam,
Lucknow has informed vide its letter d/108/50310 /70310,
/23 dated 12-05-2023 that the operation of Transfer
Station situated at Priydarshini Colony D, Sitapur Road,
Lucknow has been stopped and the transfer station is being
used for parking of vehicles engaged in solid waste
management works. It has also been informed that in
compliance of Hon’ble NGT order dated 31-03-2023 passed
in review application no. 15/2023 in OA No. 654/2022
Priydarshini Colony D, Residence Welfare Society Vs State
of UP. & ors. Municipal Commissioner (LMC), Review
Applicant that Lucknow Municipal Corporation is in the
process of opening of Ring Fence Account for Rs. 63.94 Cr.
for Solid and Liquid Waste Management with respect to
environment compensation of Rs. 10.0 Cr imposed by
Hon’ble NGT order dated 13.02.2023 passed in OA No.
654/2022. The copy of the letter dated 25.02.2023 of
Municipal Corporation Lucknow is attached herewith and
annexed as Annexure no.2.

It is further submitted that the Transfer Station located at
Bandha Road, Faizullaganj, Priydarshini Colony D,
Lucknow was inspected by officers of the UP Pollution

Control Board on 11.05.2023 and found that the transfer
OA no. 654/2022_Priyadarshini Colony D, residence Welfare Society V/s State of Uttar
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station is closed and being used only for parking of

Municipal Solid Waste Vehicles. The inspection report and

photographs of the Transfer station has been taken at the

time of inspection on dated 11.05.2023 are being attached

and annexed as Annexure no. 3 & 3a .

The above report incompliance of Hon'ble NGT order

dated 13.02.2023 is filed on behalf of UP Pollution Control

Board for kind consideration.

Lucknow:
Dated: [$-08 2%

Your’s Sincerely

la

[ o
(Dr. U.C: Shu

Regional Officer,
U.P. Pollution Control Board

Lucknow,
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Anexare —2

—

Regional Officer
U.P. Pollution Control Board
Lucknow

Inspection report of dumping site i.e. Bandha Road, Faizzullaganj,
Priyadarshini Colony, Sector- D, Lucknow-

The Inspection of above site was carried out on dated 11-05-2023. At
the time of inspection it was found that the dumping site i.e. Bandha Road,
Faizzullaganj, Priyadarshini Colony, Sector- D, Lucknow has been closed.

The above site is used for only parking of Municipal Solid Waste Vehicles.

N

Yy SIS s}
(Himanshoo Sonkar) (Vinod Kumar)
P i Sci. Asstt. Asstt. Env. Eng.
Regional Officer Sir,
// e 3
g
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Photograph taken during Insnection Transfer Station of site i.e. Bandha
Road, Faizzullasanj, Privadarshini Colony, Sector- D, Lucknow on dated 11-05-

2023-

Photograph- ' v Photogralﬁh-é

OAno. 654/2022 Priyadarshini Colony D, residence Welfare Society V/s State of Uttar

Pradesh & Ors.
(L



-
C‘\
=
\

 Photograph-3

rotograph-5
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Photograph-7
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